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 setting  awrong  precedent irithe  House.

 SHRIP.G.  NARAYANAN:  Hehas  malead
 the  Govemment.(/nterruptons)

 SHRI  MR.R  KADAMBUR
 JANARTHANAN:  They  have  no  moral  nght  to
 continue.  (/ntemuptions)

 MR.  DEPUTY  SPEAKER  Isitnotagainst
 the  norme?  -  tt  against  the  pnncipie  of  democ-
 racy?  Once  again,  arguments  and  counter-ar-
 guments  will  lead  to  disturbance  in  the  House

 SHRIP.G.NARAYANAN  As  regards  grat-
 ing  of  permission  to  the  Teachers’  Training
 College  in  Tamilnadu,  Mr  Anbarasu  Era  has
 misled  the  House  Its  the  policy  of  the  State
 Governmentnotto  grantpemmssion  tothe  Teach-
 ers’  Training  College

 But  the  Madras  High  Court  directed  the
 Government of  Tami  Nadu  to  grant  permission
 tothe  Teachers  Training  College  Onlyon  the
 direction  of  the  High  Court'{  interruptions)

 SHRANBARASUERA  Notalibutonly  a

 few  (Interruptions)

 MR  DEPUTY  SPEAKER  Lot  him  say
 Why  are  you  very  much  annoyed?

 SHIR  M.  KRISHNAWAMY  (Vandavasi)
 Why  are  they  afraid  of  it?  (Interruptions)

 SHRIP.G  NARAYANAN  Theretsnoth-

 Ing  wrong  in  granting  permission  ४  -  Teach-
 ers  Traung  College.  Regarding this  moral  nght
 we  have  everynghttocontinue  The  Govem-

 ment  ०  incha  has  no  right  ७०  continue  in  view  of
 the  recentjudgementof Madhya  Pradesh  High
 Court  which  quashed  the  Presidential  Procia-
 Matton  and  ordered  the  reviving  of  dissolved
 Assembly.  The  Government of  india  must  re-
 sign  ०  -  issue.
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 The  Maharashtra  Goverment  should  re-
 ०  -  High  Court  of  Maharashtra  passed
 stnctures  on  Shn  Sharad  Pawar  The  Chief
 Minister  bf  Maharashtra  should  resign.  The
 Tamil  Nadu  Government  has  acted  nightly  in
 giving  permission to  the  Teachers  TauingCol-
 leges  onthe  direction  of  the  Madras  High  Court

 13.12  hrs.

 PAPERS  LAID  ON  THE  TABLE

 Annual  Report  and  Review  on  the  work-
 ings  of  the  Tribal  Cooperative  Marketing

 Development  Federation of  india  Ltd.
 Delhi  for  1991-92  and  reasons for  delayin

 laying  these  papers

 {Engish)

 THE  MINISTER  OF  STATE  -  THE  MIN-
 ISTRY  OF  WELFARE  (SHRI  ८  ४  THANGKA
 BALU)  Onbehalf of  Shn  Sitarm  Kesan, |  aa0
 lay  onthe  Tabie-

 (1)  (॥)...  Acopyottheannual Report  (Hinds
 and  English  versions)  of  the
 Tnbal  Cooperative  Marketing
 Development  Federationofindia
 Limited,  Delhi,  forthe  year  1991-
 8  alongwith  audited  Accounts

 (प.  Acopy  ofthe  Review  (Hind:  and
 English  versions)  by  the  Gov-
 emment  on  the  working  of  the
 Tnbat  Cooperative  Marketing
 Development  Federationof  Incha
 Limited,  Dethi,  torthe  year  1991-
 8

 (2)  Astatement  (Hindi  and  Enghsh  versions)
 showing  reasons  fordelay  inlaying  the
 papers  mentioned  at  (1)  above

 [Placedin the  Library  SeeNo.  LT-3967/
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 Notification  under  oil  fields  (Regula-
 tion  and  Development)  Act,  1948.

 THE  MINISTER  OF  STATE  INTHE  MIN-
 ISTRY  OF  HUMAN  RESOURCE  DEVELOP-
 MENT  (DEPARTMENT  OF  YOUTH  AFFAIRS
 AND  SPORTS)  AND  MINITER  OF  STATEIN
 THE  MINISTRY  OF  PARLIAMENTARY  AF-
 FAIRS  (SHRIMUKUL  WANSNIK)  Onbehalf  of
 captain  Satish  Kumar  Sharma  |begtolayon  the
 Table  acopy  each  of  the  following  Notifications
 (Hindiand  English  versions)  under  section  10  of
 the  Offends  (Reguiationand  Development)  act,
 1948  ह

 (1)  The  Petroleum  and  Naturat  Gas
 (Amendment)  Rules  1993  published
 in  Notification  No  GSR  51  (E)  in
 Gazette  of  India  dated  the  6th  February
 1993

 (2)  SO  91  (६)  published  in  Gazette  of
 India  dated  the  6th  February  1993
 makingcertainamendmentinhe Sched-
 ule  to  the  oll  fields  (regulation  and
 development)  Act  1948  following  revi-
 sion  in  the  rate  of  roality  on  crude  01
 wef  thelstApril,  1990

 [Placed  in  the  Library  See  No  61-
 3689

 Border  securing  force  (Amendment)
 Rules,  1993

 THE  MINISTER  OF  STATE  INN  THE  MIN-
 ISTRY  OF  HOME  AFFAIRS  (SHRI  PM
 SAYED)  Onbehait  of  Shr  Rajesh  Pilot  lbegto
 lay  on  the  Table  a  copy  of  he  Border  Security
 Force  (AmendmentjRules  1993  HidniandEn-
 glish  versions)  published  in  Notification  No
 SO  18810)  Gazette  of  india  datedthe  18th
 March  1993  under  sub-section  (3)  of  section
 141  ofthe  Border  Secunty  Force  ACT  1968.0

 Placcdiathe  tinny  ea@No  61  G49
 पन!
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 Annuai  Report  and  Review  onthe  working
 ofthe  central  Research  Institute for  yoga,

 New  Delhi  for  1989-90 and  1990-91  and
 reesous  for  dealy  iniaying  these  papers

 ete

 THE  DEPUTY  MINISTER  IN  नम  MINIS-
 TRY  OF  HEALTH  AND  FAMILY  WELFARE
 (SHRI  PABAN  SINGH  GHATOWAR):  Ibegto
 lay  on  the  Table-

 (1  (ऐ  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Central  Research Instrtute  for
 Yoga.  New  Delhi  for  the  year
 1989-90,  alongwith  Audited  Ac-
 counts

 (tt)  Acopy  of  the  Review  (Hind:  and
 English  versions)  by  the  Gov-
 ernment  on  the  working  of  the
 Central  Research  Institute  for
 Yoga,  New  Delhi,  for  the  year
 1989-90

 [५  acedintheLibrary  SeeNo  LT-3970/93}

 (2)  (ऐ  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of
 the  Central  Research  Institute for
 Yoga,  New  Dethi.  for  the  year
 1990-91  alongwith  Audited  Ac-
 counts

 (1)  Acopy  of  the  Review  (0100  and
 English  verstons)  by  the  Gov
 ernment  on  the  working  of  the
 Central  Research  institute  for
 Yoga,  New  Deth,  for  the  year
 1990-91

 (3)  A  statement  (Hind)  and  English  ver-
 sions)  showing  reasons  for  day  inlay
 ingthe  papers  menhoned at  -  and  (2)
 above

 {Placedinthe  Library  SeeNo  |  T-397  1/93]

 4)  0)  A  copy  of  the  Annual  Report
 (Hind  and  ।  nglish  versions)  ol



 Message  from
 Rajya  Sabha

 the  Pharmacy  Council  of  India
 New  Delhi,  forthe  year  1991-92
 alongwith  Audited  Accounts

 (॥)  Acopy ०  the  Review  (Hind:  and
 Engksh  versions)  of  the  Govern
 menton  the  working  of  the  phar-
 macy  Councilof  india  New  Dethi
 forthe  year  1991-92

 (5)  Astatement  (Hindi  and  English  ver
 stons)  showing  reaosn  for  dealy  in  lay-
 ingthe  papers  menhoned  at  (4)  above

 [PlacedinLibrary  SeeNo  LT  3972/93)

 (6)  A  copy  each  of  the  following  papers
 (Hindiand Engksh  versions)  under  sub-
 section (1)  ofsection  61  0fthe  Com
 panies  Act,  1956

 (1)  Review  by  the  Government  on
 the  wortung of  the  Hindustan  La-
 tex  Limited
 नम  forthe  year
 1991-92

 (n)  Annual  Report  of  the  Hindustan
 Latex  Limited
 थ  forthe  year
 1991-92,  alongwith  Audited  Ac
 counts  and  comments  of  the
 comptroiier and  Auditor  General
 thereon

 (7)  A  statement  (Hindi  and  English  ver
 sions)  showing  reasons  for  delay  in
 layingthepapersmentonedat(6) above

 {Placed  in  the  Library  See  No  LT
 397343)
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 MESSAGE  FROM  RAJYA  SABHA

 [Engkshy

 SECRETARY-GENERAL  Sir  thaveto

 report  the  tatiowing  message  received  from  the
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 Committee  Reports

 Secretary  -General  of  Rajya  Sabha

 inaccordance  with  the  provisions  of  rule
 111  of  the  Rules  of  Procedure  and  Conduct  of
 Business  inthe  RayyaSabha  |  amdirected  to
 enclose  acopy  of  the  30  and  Cigar  Workers
 (Conditions  of  Employment()  Amendment  Bill
 1993  which  has  been  passed  by  the  Rajya
 Sabha  थी  ॥5  sitting  held  onthe  27th  April  1933

 13  131/4hrs

 BEEDI  AND  CIGAR  WORKERS  (CONDI
 TIONS  OF  EMPLOYEMENT  AMENDMENT

 BILL
 As  passed by  Rayya  Sabha

 [Enghsh}  .

 SECRETARY  GENERAL  Sir  tlayonthe
 Table  the  Beedi  and  Cigar  Workers  (conditions
 ०  Employment)  क०  1993 as  passed
 by  Rajya  Sabha  onthe  27th  Apni_  1993

 13  131/2hrs
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 Twenty-fifth  &  Twenth  ninth  Reports  and
 Minutes

 {Engksh}

 SHRIMANORANJAN  BHAKTA(Andaman
 8  Nicobar  islands)  |begtopresentacopy  each
 ofthe  following  Reports  andthe  minutes  of  the
 Sittings  relating  thereto  (Hindi  and  Enghsh  ver-
 sions) of  the  Estimates  Committee

 ८  Twenty-fhith  Action  Taken  Report  onthe
 Ministry  of  Fiancee  (Departmentof  Eco-
 nomuc  Affairs)  Role of  Controller of  Capital
 issues  -Development of  Capital.  Market
 and  Status  of  Small  investors

 (2)  Twenty-ninth  Report  on  the  Ministry  of
 Ratiways-Railway  lands  and  Land  Use
 Policy


